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faeelt fafarT (G 1) fadas, 2024

Iy 2023—2024 ¥ GRT BRI & folu AL IS aF ool B ARG MR F A
TR d Hel ol §B IR AR &1 Ao a1 & fofw g faere

2024 &' faerge G 01

MRA RIS & UIEdRd 99 # I o & faeel! @ faume w91 grr fA=faRaa w5 &
g SrfSfafad & —

wftre i

1.

T 82486,44000/— & aq¥ 2.
2023—2024 H Y ST
gy ficell & g R § 9

39 rffq @1 wfera A faeel fafraeT (v 1) <ifafram 2024 2|

TSR IS &7 faeell @1 |fa [ 3 9 gea iR ugad IRr S
I & HreM (5) H faffde & «ifde 721, S |e 99RI 1 R

v IR gad IR & IR 7, S G @ deM (2) # e sl & aw=mg #
Ty 2023—2024 BT AT & IR YA & wI H T s |
fafre 3. 39 IfAfgd grT I o e el WRaR @ dfua A § 9
Ued SR WY By S & foly oifergpd <11 Sad ody & v
STl ¥ Sfeatfad sl SR Sedl & forg fAfrfsra @1 Sre |
SR
@1 2 3R gRT 3 <RAEY)
(Fsur 4)
ffoRaa | smifde fRrat
I HAG 3R T e wwr Gfa At AT
e g 3rgax R 9Ra
| I 1 v Vv
2 AR URITA RNEE] 200 200 400
LSl 100 0 100
TR 906649 300 906949
3 T R it 100 333450 333550
RIS 200 1000 1200
4 o
]l 500 0 500
RIS 300 13500 13800
5 & Foft 200 0 200
6 e RO 650 300 950
, SRS 1314 100 1414
e vd o9 @Ry -
7 goil 700 0 700
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. NS 1562671 0 1562671
Y e Sl 5362900 0 5362900
9 I RIS 0 59900 59900
NS 900 10 910
10 | faer oft 400 0 400
) ﬁw T s W 700 0 700
Ll 1400 0 1400
ART 7839884 408760 8248644

Sl 3R FRON @1 v

IR ST & fdeel! SRR AT, 1991 (1992 &7 1) B IRT 29 &I SWIRT (1) & AT
ufed oRT 30 (1) (®) F I Ao &7 focell & a9 gRT aiRd I ot &3 faeedT
@ 9y P w® 9IRT T Wgd @I BT 989 IR b oY awdd o AR B IS IS
fReell @ Sfoa A & fafaos @& e @ oy ool fafamr (dwr 1) iffaam 2024, fadas
e forar S 2|

I faggs IuYad Iewl BT UK BT a8 © |

anfaeh, fac 520

[N o

faooll, 29 HRANI, 2024

Rl oifed ye™ o G§et s

feeell fafmT (W@ 1) fRrI®, 2024 &1 IS el rfiFRe e &1 srfaRaq faumd
AT IS HRAT TR B
RISl BAR, Ao

DELHI LAGISLATIVE ASSEMBLY SECRETARIAT
NOTIFICATION
Delhi, the 4th March, 2024
F. No. 21/26 Apprn. 1/2024/LAS-V11/Leg/1875.—The following in published for general information :-
THE DELHI APPROPRIATION (No. 1) BILL, 2024
BILL No. 01 OF 2024

(As introduced in the Legislative Assembly of the National Capital Territory of Delhi on
04 March, 2024

BILL No. 01 OF 2024
THE DELHI APPROPRIATION (No. 1) BILL, 2024
A
BILL

to authorise payment and appropriation of certain further sums from and out of the Consolidated Fund of the
National Capital Territory of Delhi for the services in respect of the financial year 2023-2024.

BE it enacted by the Legislative Assembly of the National Capital Territory of Delhi in the Seventy-Fifth
Year of the Republic of India as follows:-
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Short title. 1.

Issue of ¥ 824,86,44,000/- from 2.
and out of the Consolidated
Fund of the National Capital
Territory of Delhi for the
financial year 2023-2024.

This Act may be called the Delhi Appropriation (No. 1) Act, 2024.

From and out of the Consolidated Fund of the National Capital Territory of
Delhi, there may be paid and applied further sums not exceeding those
specified in column (5) of the Schedule, amounting in the aggregate to the
sum of Rupees eight hundred twenty four crore eighty six lakh forty four
thousand only towards defraying the several charges which will come in the
course of payment during the financial year 2023-2024 in respect of the
services specified in column (2) of the Schedule.

Appropriation. 3. The sums authorised to be paid and applied from and out of the
Consolidated Fund of the National Capital Territory of Delhi by this Act,
shall be appropriated for the services and purposes expressed in the Schedule
in relation to the said year.
SCHEDULE
(See sections 2 and 3)
(¥ In thousand)
UMS NOT EXCEEDING
Demand Services and Purposes Voted by the Charged on Total
No. Legislative the
Assembly Consolidated
Fund
| 1 11 v V
General Administration Revenue 200 200 400
2 Capital 100 0 100
3 Administration of Justice Revenue 906649 300 906949
Capital 100 333450 333550
Revenue 200 1000 1200
4 Finance Capital 500 0 500
Revenue 300 13500 13800
5 Home Capital 200 0 200
6 Education Revenue 650 300 950
Revenue 1314 100 1414
7 Medical and Public Health Capital 700 0 700
Revenue 1562671 0 1562671
8 Social Welfare Capital 5362900 0 5362900
9 Industries Revenue 0 59900 59900
Revenue 900 10 910
10 Development Capital 400 0 400
" ;’JE‘:‘E \?\fg’r‘f(' :pment and Reve-nue 700 0 700
Capital 1400 0 1400
Total 7839884 408760 8248644
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STATEMENT OF OBJECTS AND REASONS

The Delhi Appropriation (No. 1) Bill, 2024 is introduced in pursuance of sub-section (1) of section 29
read with clause (a) of sub-section (1) of section 30 of the Government of National Capital Territory of Delhi
Act, 1991 (1 of 1992) to provide for the appropriation out of the Consolidated Fund of the National Capital Territory
of Delhi, of the moneys required to meet the expenditure charged on the Consolidated Fund and the grants voted by
the Legislative Assembly for the expenditure of Government of National Capital Territory of Delhi for the financial
year 2023-2024.

This bill seeks to achieve the above objectives.
ATISHI, Finance Minister
Delhi, the 29th February, 2024
MEMORANDUM REGARDING DELEGATED LEGISLATION

The Delhi Appropriation (No. 1) Bill, 2024 does not seek to confer any additional power of legislation on any

subordinate functionaries.
RAJ KUMAR, Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi- 110064
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